IN THE CENTRAL ADMIN ISTRAT IVE IR BUNAL -
JODHPUR BENCH s JODHPUR |
pate of order ; 01.10.1999

L

O.A. N o. 142/1998

Arjun vfs;ix;gh Gehlot son of ShriRam Lal Gehlot by .
cas£e ’Ge‘.hlo't, éged about 42 years,"res ident of

. Chittrawata Bera. Champura Vya, Mandor «Jodhpur,

&4 , wori{mg as Junlor Engmeer under m,xecutlve Englneer

Central Grownd uater Board, J odhour ®

cee. Applicant.
v é rsus
Unlon of Ind.La through tm aecretar_{ Mmmtry
of Water Resources, Hew Delh:.. | L
) The Chief zmg:meer and Ma.mber, Ml.nlstry of

Resources Head. quarter offa.ce, Cential Ground

water Board, ‘N oHa - 1v. Earldabad. Harzana- '

t

The Executive Engineer, Central Ground Water
. Board, Division XI 22(2), Heavy mndustrial
Area, Near Jodhpur Dairy, Jodhpur.

evve ReSpondentS .

L Mr. Y.K. Sharma, Counsel for the applicant. '

Mr. K.S. Nahar, Counsel forrthe|respondents..

| cmaM
Voo - ' : :
Hon'ble Mr. &.K. Misra, Judicial Member. _
'Hon'ble Mr. Gopal Singh, Administrative Member. ‘

!
t \

v ORDER i p
(Per Hon'ble ‘Mr. Gopal &J.ngh) '
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2.
applicant, Arjun Singh Gehlot, has f£iled this
application under Section 1,9 of the administrative
Tr‘;i.bmals Act, 1985, praying for a direction' to the
res;;)ondents to-extend the benefit of the decision
given by.the Bdngalore Bench of the Central Admim.-
strative Tribunal vide their ordef dgted 25.8.95 and
to. grant the claim of the applicant for higher scale
V ' of pay of that of Junior Engineers in C.Pp +WsD. in the
pay scale of Rs. 16404'900 to those Grade-II employees
who have corégléjte’d 5 years of service in that grade

with effect from 1.-]'...‘86.

2e : Gov\.rnment of India, M;Lnistry of Urban Deve-
lopment had mtroduced sa.lect.n.on grade for JunJ.or
 Engineers of C.P.W.D. Vide their létter dated 22 :3.91

(Annéxure 4A/4) with the following provisionss -

-Scale at the time Of entry gs. 1400-2300.

- After 5 y_earsi RSa. 1640-2900-,

= After total 15 years RSs 2000-3500 on personal
basis. :

‘Tt is the contentitn of the applicant that
their scale haé been sSimilar to fhe Scaleé' of Junior
ﬁngineers recommended by various Pay Commissions as
mentioned belows '

Before ILIrd Pay Coanm;i.SSionz.

IN C.P.W.Da A o . m C.GaWaB.

BSe 180=10=290~EB=15=380 " RSel180=10~290=EB-15=330

During IITrd Pay Commiss ion B

RSe 425-15-500-EB=15-560= = f5.425-15-500~EB~15-560%
20-700 o ‘ . 20-700

- During IVth Pay Commission

Rs+1400-40 ~1800-8B-50-2300 s #1400 <40 ~1800 £B-50~

Cc:\/‘\a.tﬁ 2 | 2%00 ]
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The appllCantS therefére - seek plarity with the

Junior Engmeers of C.P.W.D. in regard to J.mplementat-
ion afAthe Government of India's instructiocns dated’
22 43491 mentioned supra. This controver‘sy had coﬁe up
before the Bangalore Bench of the C.A.T. earller vide
O.h. NOS, 1337 & 1364 to 1375/1994 and 1338 & 1376 ‘to
1382/1994,‘ which were decn.de‘d on 31.3.1995 w:.th the

following observationss

" 18. For the reasoms discussed above, we
" deem it proper to allow the applirzations
- and grant the reliefs sought. Consequently
annexure A/10 order dated 8.4.1994 issued by
rRespondent No. 2 is hereby quashed. wWe
further direct kRak the respondents to
grant higher pay scales as that paid. to Jzs
in CPWD in the scales Of &s. 16402900 to the
. applicants in Gr.1 Supdt. Who as and when
conplete 5 years of service in the grade with
effect from " 1.1.198 and who as and when
complete 15 years of service in that grade
the scale 0f Rs.. 2000-3500 with effect from
14141991 on the same line contained in the
communication of MUD dated 21.341991 addre=-
ssed to DG {works), CPWD &S in Arnexure A-2 .

The direction should be complied with
wlthln a peried of three months’ from the date
of receipt of a copy of this order®

3. The reSpondénts' had ‘approaébéd Hont*ble thé
S upreme Court against these orders of the Bangalm;‘e
‘Bench of the Tribunal by way of an.S-.L;P.; which were
dismisséd by Hon'ble Supreme G,ouf:t On 8.4.1996 (Annex=~
ure A/7) » 'Aapélicants E?eﬁare {:he ABangaJ‘.ore Bench of

. t;.he C}.A.T.. beiongv to-thé MES, Depértnent. On dismissal
of the S.L.P., the orders of thé Bangalore Bénch of
the Tribunal megxtimed éupra were. ixrplementeé by the
MiS- Department vide their letter dated 24.4.95 and
Be3.199. It isl'alsoseeh from the file that on a

representatl.on from one Shri V.N Rao, Junior Engineer
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'v;h . :__-4“.;. ' - o o
of the Central Ground Water Board for promotiom to the
- 'p,ostA of am;, the r’estdegt-«iepartxrent advised that as
per'.recr‘uitment rules, the prcmoti.qiz. to the post of STA
is to be made from field iupervisor xfefflesignated as
Junior \Engin_eer who have rendered 5 ‘years service in the
grade in CLG.W.D. and further that since Shri Rao has
not rendéred-5 yeérs service in C.G.WeB., it /was not
possible-fo'cmsider his re‘quest for promotion to the
_post of BTA. It has ‘been _é.dmitt.ed by the learned cod_nsel
% , for the reépmdgnts that Shri Rao whose case a,b ment Lonec
| above has .'been promcted to the'higher‘;zéale' after com-
pletion of five yéars as’Junié)r Engineer. It has also
been admitted by the learneé counsel forlthe resPOAdents
that the d ut.ies and -responsibilities of the ass istant
Engineers in the respondent~department are the same as

that of Assistant Engineers in the C.P.W.D. Apparently,

the respondent-department is also_fbla.cwmg the Govern-

ment of India's orde,r, ,da«te'd ‘22..3.19_91.

4. ~In the llght of the abOVe discussion, the
appllcatlon deserves to be allowed. The G._Ae  is
accordmgly allowed w:.th the dJ.,rectJ.on that the benefit
in terms. of the orders passed by the Bangalcre Bench as
ot . \lso in terr.ss of the Government Of mdia S mstru.ctlons '
| dated 22 .3-.91 be extended to the.appllcant w;thm a
period of three months from the date of rece}.pt of a

copy of this order.

5. Parties are lie»ft to bear their own costs,
wamﬁf ;‘ : | g n__
' " a.x. MBRE )T
’ ' ( ﬂoK. S )
: Adm. Member o ’ Judl. Member

CVIL «



